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SNTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301 302 303,319, 325,
326,327, 328,329, 331, 333, 344, 345, 346, 347,
348,350,351,352,353,354,355,356,357,358,
359, 362, 363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507,509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 8§98, 904,905,939,942,
’952,1100,1202,12250f2013.

Thursday, this e 6 day of March, 2014

~ CORAM: - o
Hor'ble Mr.Justice A.K. Bashur, J "dmlcml Mcmbcr
Hon'ble Mr K. Gcm ge Joseph, Admmletratlvc Member

1. OA 29/2013

| l. C.H. Mohan_lmed Yasin

S/o Kidavu Koya,
Chamayath House,Kiltan Island,
Union Territory of Lakshadweep-682 558

o

T.P.Latheef

S/o Attcka

Thiruvathapura, Kiltan Island, ‘
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

. Versus
1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson
Village (Dweep) Panchayath ‘
Kiltan Island, Union Territory of l.akshadweep-682 558

(U8




: e
4. The Txecutwe Officer -
| Vill age (Dweep) Panchayath : .
| Klltan Island Union Tcrrltory of Lakshadweep- 682 558 '

5. The Prmmpal
'Govemment Semox Secondary School
'letan Island
Umon Fexrltory of Lakshadweep-682 558. Respondents

(By.Adv_o,cate: (Mr.S.Radhakrishnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)

<

2. OA 6772013

L. Seedikoya.M.
~ S/o Abbosala Koya
- Malayattiyoda, Kiltan Island
Uhidn‘Te‘rritory of Lakshadweep-682 558.

Malsha 1 ,

'S/o KlddVU Komalam

Thenakkal House, Kiltan Island

Umon T err 1tory of Lakshadweep-682 558.

o

3. Abdulla AP.
Slo Khalid -
Allmapuxa Kiltan Island
Umon chtory of [Lakshadweep-682 558.

athel 1ila [lfam, Kiltan Island
{.ory of Lakshadweep-682 558.

Sayéc Muhammed Koya C.H.

Sto, Muthukoya

Chamayath House, Kiltan Island

Umon Temtory of Lakshadweep-682 558.

6. Rafeek Khan H M.
S/o /\bdul Rehman
Allyal House Kiltan Island ,
Umon Iemtory of L akshadweep 682 558. - Applicants

‘ M;r"Shabu Sreedharan)

Versus



3..

-
J

Umon Tefiﬁi.to'i‘yv of Lakshadweep represented by
the "dmin"i's'trator, Kavarathi Island-682 555

The t‘or ‘of Panchayath
Umon Territory of Lakshadweep
Kavarathl Island 682 555

The Chalrperson

Village (Dweep) Panchayath
, K Itan Island, Union Territory of Lak%hadweep 682 558

The Executi‘ve_()fﬁcer 7

Village (Dweep) Panchayath

Kiltan Island _
Umon TCI’IltOly odekshadweep 682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)

I

[\

OA 87/2013

Abdul Salam P.P., age 43
9/0 Saldmuhammed
Puthlyapuxa Kiltan Island
Lakshadweep

Applicants

Versus

The A:diﬁini“st.rator
Union Territory of Lakshadweep
Kavarathi -682 555

T ‘lerecth Department of Science & Technology
I'.aqShadw 'p‘Admmlstlatlor‘l

nvironment Warden
epartment of Environment and Forest,
K‘ : an Island Lakshadweep 682 558

T he C 1aupelson Village (Dweep) Panchayath

° Klltcm Island Lakshadweep-682 558 Respondents



R
SR

ﬁ\dr.S.Radhakrishnan (R1,2 & 3)
___I\{Ir.R.Ramdas ~R4)

oA 1 132013

\/lulhukoya T P
S/o Kidave HaJl
Thlruvaihapuxa Kiltan, Lakshadweep

Sallh P e
S/o beahlm Haji
| Pandara Klltan JLakshadweep.

Yacoob P K
S/o0 Subair. A,
Punnakkad Kiltan, Lakshadweep

A]l Mohammed
‘ S/o /\ltaka Allydr Kiltan, Lakshadweep

| Kunhlkoya A'P.
S/o Sayed Muhammed P K.
' Arak-k-'alapura Kiltan, Lakshadweep

| S/o h!alk K K Palllyachetta Kiltan, Lakshadweep

Sathar:C II
§/6' Mohammed P.
Chddlpura 5Kl’11an Lakshadweep

S/ Kunhi Haj, Palllthlthlyoda
Kll n Lakshadweep

(By Advo ate Ms Dalsy I Damel)

Versus

Applicants



I Thé Adininistrétm
Umon Territory of Lakshadweep
Kavaxalhl 682 555

2 I‘he Q'halrpersor_l
Village (Dweep) Panchayath
Kiltan 682 558

3. The hmployment Officer
QKdleathl L akshadweep 682 555

4, D.irector of Panchayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer -
Village (Dweep) Panchayat, Kiltan — 682 558

6. P-I,éxz‘t?iq.ultural Assistant |
\_/i‘!lléige:_(Dweep) Panchayat, Kiltan-682 558. Respondents

I Asadulla K. C
S/o Yousuff
QKanmchetta Kiltan Island
UT ofL (Shdadwccp 682 558

| 2. Kunh1 M

(O8]

qualém Klltan Island
U_T fLakshdadwcep 682 558

4, galeem P. P
S/o Hamsa

Puthenpura ‘Kiltan Island
UT ofLakshdadweep 682 558

5. Ratuk P P ll';’_

Kiltan Island
hdadweep-682 558




7. Abdul Kasun P-;V
S/6. Muneer. .-
Pentamvell Klltan Island
uT o.fI akshdadweep 682 558. _ Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

L. Umon Territory of Lakshadweep represented by
he Admmlstrator Kavarathi Island 682 555

2. The Dueclor of Panchayath

Umon Temtony of Lakshadweep
Kavalathl Island-682 555

(OS]

Fhe Chaupexson
N \flllage, (Dweep) Panchayath
K"il.tag' lsl.and,,_Union Territory of Lakshadweep-682 558

4. 'l‘h'e”‘erxcutive Officer
V;llagc (Dwecp) Panchayath
K]ltan?lsland Umon Territory of Lakshadweep 682 558 .

The’,an onment War den

~

ﬁiﬂbrj len 1t01y of Lakshadweep-682 558. Respondents
(By Advocale ‘ (MI S Radhaknshnan (R1,2,4 & 5)

6. OA 137/2013
L. Jalaludheen ( K

S/o Shaik Poovalap
QPoovalap HouSe Kiltan [sland,

[N\

Lakshadw'eep 682 558.




N
s
/
L

4, Ameenall A P
S/o Syed Mohammed

Alakalapma House, Kiltan Island
UT QfL‘akshadweep -682 558.

5. Ismail T
'S/o Yusuf
: Tholnyoda House, Klltan Island,
Ut of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.

Slo Mohammcd

Kamlpula Hduse, Kiltan Island,-
uT ofI akshadweep 682 558.

7. ‘Ka511nkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island, _ .
UT of akshadweep -682 558. Applicants

(By Ad\/ocate‘ Mr Shabu Sxeedhaxan)

Versus

Ty, of Lakshadweep represented by
mstl:atox Kavarathi Island-682 555

2. "lzhe Duectm of Panchayath
Umon Ien 1t01y of Lakshadweep
° Ka/ ‘xfathl Island 682 555

o) Panchayath
d{ilUnion Territory of Lakshadweep-682 558.

5. the A551stant Ifngmeer
Electncal Sub D1v151on
Klltan Island
_ Umon T emtoxy of L akshadweep 682 558. ~ Respondents




7. OA 181/2013

. Sadakathulla A age 38 .
S/o-Kunhi, Ahammed |

: ‘ AJnad House, Kiltan Island

I akshadwcep

2. \‘alarulla P. 'l age 26
Slo Kunhl R
'Pallnhnthlyoda House, Kiltan Island
L akshadweep _ Applicants

(By Ad'vocat’e: Ms.D'a}isy I. Daniel)

Versus

I, 1 he /\dmlmsln ator

Union Territory ofLakshadweep
I§ayanalh; -682555.

(8

Depar i"‘fofPanchayath
KanJathl 682 558 N | Respondents

(By Advocate: M;_'ES.Radhakl'ishnan R1& 3)

8. O ANo. '2-1-2';'/2'0.113

P P. }Iavvabl W/o Abdul Salam
ab()UICI. Agnculluxal Department

Applicam

T hé'DneCtox:;o:f Agriculture
“Union T cmtory of Lakshadweep
Kavalam Island - 682 555.




~.

o

T he Admlmstratm
U nion Temtory of Lakshadweep
c,Ka,varattl Island — 682 555. Respondents

(By Advocatc Mr g'ﬁ'f:i{édhakrishnan)

[\

Sabir Al "Kgs
Kuriyathiyoda: House,
Kiltan Island. *

" C.P. Firoz

Chemmanam Palli House
Kalpeni Island.

K.P. CHeniyakoya
Karuppathapura House,
K‘alpeni I.'élah'd.

MG Taffer
Pak <1puxa House
Kalpem Island

Habsa A
Allkome House

Klltan Island

A: P Ndseéma
Aynapuxa House, : ‘
Kavaralhi 'Island Applicants

) i“:B.’ Gangesh)

Admmlstratlon of the Union Territory
Qof Lal (Shadweep, Kavarathi — 682 555.

The. Dlrector (Serv1ces)
Admlmstrdtlon of the Union Territory
of L akshddweep (Secretariat),

Kav‘ar}attl _—" 682 555.

%-‘Envn‘onment of Forests
ry-of Lakshadweep,
555. Respondents



(By Advocate Mr S, Radhaknshnan)

10. () A No 268/2013

d Mohammed
i[ayam, se, Agatti Island
U_ﬁid‘n,; ‘e:_rf._ y, Lakshadweep.

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By Ac,ivovcale;'Mr. Grashious Kuriakose)
. Versus
1. Il he Admmlstx ator

Umon Te1 r1t01y of Lakshadweep,
Kavaxathl - 682 555.

2. -Tl1c Dnectox ofPanchayath
Department of Panchayath
Kavalattl - 682 555

(OS]

5. Specml Ofﬁcex,

Vlllage (Dweep Panchayat Agatti) — 682 558.

(By /\dvocalc Mx S Radhaknshnan)

. ()A769/2013 |

shious Kuriakose)

Applicants

Respondents

Applicant



11

Versus

2. 1he ‘é;ha_irpe"r:écvm |
Village (Dweep) Panchayath
Kiltan-682 558 -

(VY]

The 'Empl(')ylvnént Officer
Kavarathi, Lakshadweep-682-555.

4. Director of,Panehayath
Department of Panchayath
Kavarathi -682 555

5 ¢ '\,[;He"]é'x‘f:vcutive' Officer
Village (Dweep) Panchayath
Kiltan-682 558

6.  Horticultural Assistant
Village (Dweep) Panchayat, |
Kiltan-682 558. Respondents

(By Advocate: - (Mr.S.Radhakrishnan (R1,3 & 6)

Lakshé’i:d, ep i Applicant

(By Advocate Mr.@r@hious Kuriakose, Sr.)

| V age (Dweep) Panchayath, Kiltan-682 558



4.
(By Ad hakrishnan - R1-3)
13,
I, SO
S/o deld A K.
Vallomkadlyodu '
Kman Island Lakshadweep
2. Sayed Badusha Muhldeen S.V. .

Shahar Ban Vilas House
Chetlal

A dartins Wttt 1 Py ST
‘év;f““iﬂ,m;m' K

.-_L—.-.»..,“: v

Respondents

Applicants

(By Advocatc Mr (nashlous Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

: 'jdmmlstxator -
.U of Lakshadweep, Kavarathi- 682 555.

2. Dneclm .
Science & Technology
Chcllat 682 556

3. Dnectox ofPanchayath

Ruxal Deve]opment Depanment of Panchayath
4.
5. Addl.:S-ubDlesnonal Officer

Chellat 682 556

6. Jumm Sc1ent1ﬁc Ofﬁcer
Chetlal 682 556. '

arathi-682 555.

Accounts O

(By Ad:

14.

hakrishnan-R1-3 & 5-7)

Respondents



l.. A K %Ueed

Kalpcm Island

3. /-\‘."Ij. Ahadabl
Athanam Thottam House
Kalpeniilslahd;

4, P.P. Sulaikha
Pu1h1ya Pandaram House
Kalpem Island

5. - C P Noouehan
Chemmanam Palll House
Kalpem Is and

6 AK. Beebi ;'{-
Axakkalar House
(alpem Island

7. M P Mohammed
Mulllpuxd House

(By Ad B. Gangesh)
Versus
I
: : : tlvathI'l ofthe Union Territory
of Lakshadweep, Kavarath1 682 555.
2, The Dlrectof (Sen‘uces)
- Administration of the Union Territory
of L akshadweep (Secretariat),
Kavaraiti ~ 682:555.
3. Agriculture

y of Lakshadweep, -
2555.
“by its Director.

(By Advocate: Mr. S. Radhakrishnan)

Applicants

Respondents



15. OA300/2013

I B.Koya, age 42
S/0 Bammad, Bxlutheth Hou%e
Andrott Island.

2. B.Ahammed, age 43
+S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50

S/o Khader, Matharapura House,
Andrott Island.

6. | ‘M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. “C.Mohammed Kasim, age 44,-
S/0 Koya Kidave, Chettathada House,
Andrott Island.

o0

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30, |
S/0 Kunhi Koya, Thattampokkada House,
_ Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'T. P.P.Fathimath, age 41, :
D/o Kunhiseethi, Palath Puthlyapura House,
Andrott Island.

12, A.Jamal, age 48,
Slo Abdulla Attalada, /\llyathala House,
Andrott Island.



@ s

13, AMohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14, L.Khadeejomabi‘, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15.. “C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott [sland.

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
= Andrott [sland.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23. K.';C.;Mohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

24. P.P.:I:'-'lamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



. 26.

27.

28.

29.

31

34.

R A L

M P.Khaleel, age 37,
S/o Assainar, Mathardpura IIouse
Andrott Island.

PP Hassan, age 41, '
S/o Abdul Khader K., Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal‘ House,
Andrott Island.

H.K.Hussain, age 35,
’ S/o Pookunhi, Halookakkada House,
" Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. ‘

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K_Mohammed Basheef age 34,
S/o0 Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott Island.

° /;\.Révs«'heed Khan, age 39,
ayeed Ismail, Aliyathara House,
t [sland.

K. Abdul Salam, age 33,
Slo Muthukoya Kannathimmada House,
Andrott Island.

IC.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



39.

40.

41.

44,

45.

6.

47.

17 -

P.Mohammed Rafee, age 25,
S/o0 Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A. C -Karakunne! House,

Andrott Island.

Ubaidulla, age 29,

S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27, :
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.Cll:lannnedathbi, age 37,
D/oYousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

Guh'ai' Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
“Andrott Island.

ookunhi Koya, age 36,
Yacoob, Kolikkatt House,
Andxou Island.

l;{;Der;vesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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The Administrator
Union Territory of Lakshadweep

Kavarathi -682 555

@

Director of Education

Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohaéumed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Moha’mmed Asker
S/o Seethi
Aliyathara House, Androth.

N(gp;éi;'al<lwalx M.K.
S/o/Sued Koya
mkaklkada House, Androth

mmed Kasim P.P. :
S/o Kldave Palathupra House, Androth

' /-\bdul /\kbal

S/o Subair :
Pandath Puthiya Pura House, Androth

Mujceb Rahman
S/o Ibrahim
Aliyathara House, Androth

sim Koya
hathi House, Androth



15.

16.

17.

18,

19.

13,

14.

19

Moha‘mmed Hassan
S/o Kunhi Koya

- Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecheri House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

Muhammed Kassim

- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla '
Aliyathara House, Androth
Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth.

N

(By Advoqate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

(OS]

I

26

)

0A 3012013

/\ua'ko:ya T.V, age 44
S/o Koya’ T hankgal T,

+ Thailath Vallyakkattu

Androth Island

Sayeed' Koya age 43
S/o Koya'Kidave, Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousaf, age 60
S/o Ahammcd Kandalath House,
/\nd,loth 1and

Muj:ccb Rehman age 35

- S/o; K'oya Kalachelta House,

/\ndxoth Island

/\bdulNasai age 38
S/o ‘Nalla Koya Kunnashada House,
Androth [sland

Mohammed Basheer age 37
S/o choob Allyathaxa House,

' /\ndloth lsland

Poakoya ag '44' :
S/o: Koyamma Mayampokada House,

[

Noulal age 43
S/o. Koyamma Koya Thacheri House,
/\ndxoth I%land




16.

17.

18.

19.

- 20.

21.

23.

24.

I

1§ Iassan age 30
: en

Kadlyammada House

: tafeek age 41
S/o}Ayshommab1 Bilutheth House,
And1 oth: Island .

Jala_l:, ag'e 37 }f
S/o Kunniseedhi, Palathupura House,
Androth Island. ‘ :

Farook, age 49
S/o Koyamma Pochalam House,
Androm Is and

Abdul Hassan age 51 .
S/o Abdu Khader Karachetta House,

Lova, age 48
S/o Sayeed Mohammed Thachen Moosathada House
/\ndloth Island

Bas heer, age 47

' S/o Kldave Moodampura House,

'sam, age 42
kakem Pura House,

L ‘Ku*r'mashada. House

Mohammcd Llyaudden age 33 .
S/o S_ay‘eed Mohammed Neclathupura House

Raldad Beebl, vage 46



25.

26.

27.

28

29.

30.

31.

32.

33,

- 34,

35.

 Satien

e é'EZ-‘:l'l :

thiyanalakam House,

: ; i(andalath House
Andloth Island,.~ ‘f:;_ -

Mohammed Saleem age 42
Slo- Sayeed Mohamme +Kunnashada House,
Al’ldIOll'l Island

Gafoox age 4l »
Slo Thangu Koya Pentamvell House,
Andloth Island g

Sildd'ce'que'I agé 43
S/o Kidave, Modlyothada House,
Al’llelh Island

%ancivas agé 33
S/o Kunhi Koya Pochalam House,
Andloth Island

Illyas age 36
S/oHamza Koya Aliyathara House,
/lndnoth lsland

Mohammed Basheer age 39
S/o Sayced' " ohammed Aliyathara House




37.
38
.
40.
41,
| .42.
3. S
44,
45,
46,

47."

-Iqbal age 42';"‘. .

23

Vo :'I,a-mmed Saleem age 33

S/ __<0yamma Kanmpura House,

Andx oth Island

Shamsuddeen age 33
Slo- /\bdul Kader Behchetta House,
Andnoth Island' L

Kunhlscethl age 4' = .
S/o Aboo Sala, Lavanakkal House

, And1 oth. ]sland

Yacoob age 45

Slo %amddeen, Kunnaéhada House
v 'Andxoh Island

Abdul Jabbal ag,e 38

- 'S/o Sayeed Mohammed, Kanmchetta House,
/\ndloth I%land

Jamal age 41

d Bukarl Bldumkattu Bllutheth House,

Sajma Beeg, m, age 29
- Dios Nallakoya Lavanakkal House,
y Andloth Island '

Shahandq_Beggwn age 28

An .‘ ot Isl ar

Sto.Y 'usaf- ﬁdaram House,
/\ndloth Islarid,

[




48.

49.

50.

S51.

53.

54,

55.

56.

57.

58.

59.

P g - L8
PRI c.~.2’,,- L‘E O

Hassan, age 39
S/o Sayeed Bukari, Matharapura House,
/-\ndroth Is"lan‘d'f,

Mohammcd galecm age 38
S/o Yougaf lhallath IIouse
/\ndxoth lsland

\/Iohannmd Musthafa agc 36
Slo Pook()ya ‘Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age'4]
S/o Muthu Koya, Palathupura House,
Androth lsland.

/\%n( agc 30
S/o Scuh] Koya LLavanakkal House,
/\ndlolh Island

S’cil\aiiyd agé‘32
S/o Muthukoya, Bilutheth House,
/\ndloth Island

Salnh ‘apge 37

S/o Ku mkoya /\ynamada House,
/\ndmth lsland

Rahmdthulla aga 39

Slo Sid dccquc Bilutheth House,
/\ndxoth Iqland

Mohdmmcd /\slam Naser, age 40
S/o Sayccd Mohammcd Palllyet House,
/\ndloth Island

S*d\/ccc' Mohcim'med age 42
S/o Kasimi, /\chadapmakattu House
/\ndl()th Island

/\nVax Husseﬁﬁ' age 29
Slo: Pookoya Kunnashada House
/\ndloth sl nd '




61.

62.

63.

64.

65.

66.

67.

68.

69.

- 70.

71.

: Mohamm'

G g 1er1ya=K,oya ‘age 32

S/o Aboo Salah, Perumpalli House

Andloth Island

Mulceb Rehman age 37
S/o,Sayeed Buhari, Karakunnel House -
Androth Island..

Noufel K, age 33 -
S/o Natta_ya Koya Cheriyadam House

:amma;gKaI -akkada House
Ar “ r oth Island

Shamsu Shumoos age 34
Slo Chenyakoya M., Pentamvilapura House
/\ndmh Island

dj_ul Naser, age 308
ottiathattu House

hahulla, age 33
ya,Nallal House

Ibtathullah égezo
g/o Kunhlsethl Perumpalll House

' Andxoth Island

Rlyas age:: 29
S/o Sha1k Koya P § Pentambehpula House

Zajﬁdathu Lavenakkan House



72

73.

74.

75.

76,

17.

78.

79.

&0.

82.

83,

Rahmat,; agcz.42~;.

AT e

Slo] ookuuyM 'Matl IIIousc |
Andxoth Island S

Mohammcd Hassan :‘age 37
_S/o Sayecd Mohammed Achammada House
/\ndloth ',:'Island LR

Shamsudee lage 32
S/o- I\/Iuthu Koya K, Nellal House
Andtoth Island g

Mohammed Naseel age 28
S/o \/Iuhammed Pentamvellpwa House
Andxoth Island

Rau]ath Beeoum age 29
S/o Thangakoya, Arathupura House
/\ndtoth Island

I?athahlnddééﬁ age 38
S/ fI(_ldavc U K , Makket House

Mohamm I\II%IJs‘tafa age 33
S/o Ahammadl’ya Jabalpura House
AndroIh I%land

\/I'oIIam m‘.c-.;d
9/0 (lc

Iasxm age 47
-I(j. Makket House

vboosallh age 40
oha_mmed BlIutheth House

b/o Yousaf
Andxoth I

‘-cthcu apurakatte House
:l,and

I‘Iam'sa 'Koy age 42
9/0 Ahamm Makkett I~IQuse
/\ndloth I '



- 89.

90.

84,
85.
86.
87.

88. |

92.

93..

95. |

_ /\nd; oth_I” an&‘.""
'_Salccm age 31 A
b/o Seethl Kalakunnel House

| _ /\ndloth Island

‘Mohammcd Kasnn age 33

27

'Allakoya age 49

S/o" acoob Allyathala House

Puthiyapura House

Fathiahu a‘ doe 34
S/o Sayced Mohammcd Palllyeu House

' /\ndloth Is]and

, Bashcel age 55
-Thachcn Moosathala

Andloth Island

i‘\/lohammcd Falook age 33
S/p Nallakoya, C.L., Tharampalli Makket House
Andloth Island

:;;Moosakada House

Lsavanakkal House

Mohammed issain, age 41

‘S/o Sayeed Iamall Kandalath House

Andloth Island

Sabn thm age 33 -
S/:Q}Koyammakoya "Thauampokkada }Iouse

111, Podamkakkada House



104.

RS ST T

23

96.  Akbar o
Edayakkal House

97. :
iali House

98. Mohammed Musthafa? age 42
| Edayakkal House. -
/\ndloth Island

99. Navas age 25
S/o Hussain, Thahua Man21l
/\ndxolh Island '

100, §

101. Ilassan age 33
9/0 Seethl M, Lavanakal House
/\ndloth lsland
.|"
102. Moha]11111cd Basheel age 42
, %/o You%aF'Nellal Housc -

/\ndloti sland

10S. Muthu Koya age 39 |
S/o Kunhi, Se h_1, Makkette
/\ndloth ls]and P

106 -:'i:t'li ;».:;'::"; o

107.
o 1d-ave M.P., Pandathupura House
/\ndloth Island ' :



109.

110.

114,

116.

118,

,29

éhdgthup_ura House

Uba u}la age 29 e
Slo Sathar, Kanmpura House
/\ndtoth Island ¥ A

Jalal age 49 . .
Slo YoueafP Moodampura House
/\ndloth Island L

. Kldavu age 55

S/o Indeen'M. Bmyammada House

| Andloth ls]and

Kldavu age 59 _
S/o Irjab, Mekkat House
/\ndxolh Island

Mohammed Salahudheen age 26

) ,S/o Koya T'Pi, Kandeth House
/\1 1oth lqland

»akee'r age 22
ee’ i Makket House

lan:c"l'.-fl.';-.. _

Moh‘ammed;Azlthaf age 24

- Slo Jamal Mayompokkada House

/\ndloth I%]and

/\bdul (JaFOOI age 28

S/o Nal]akoya T,, Bappathlyoda House
/\ndlolh Island.

Mohammed Yathlya Khan, age 23

g/o Bashee K, Mathil House

g/o Ahmed Ponmkam House
/}.ndn_olh‘l_svlapd , '



120.

121,

125.

126,

129.

131.

R Dt o
. ’ ‘ 3 o

/amul /\bld ‘ag e41
S/o Assamax N P Kandalath House
/\ndxoth Island

\/Iohammod age 50
S/o /\bdul Khade1 Kaval Chetta House,
/\ndloth lsland i

age.
S/o Qlddlque Kunnashada House
/\ndtoth Island. . -

Mohammed A‘boo Salih, age 37

~ S/o Musthafa, Ammelam House,

Androth Island:.

Koya, age 37

- S/o Sayeed Mohammed, Lavanakkal House,

/\ndlolh lsland

Mohdmmed Rafeek C.P., age 338
S/o g_ayoed Chenkkal Puthlyapulam
h Island::

: erek age 40
S/okakas Bllutheth House,
/\ndloth s]and

Mukbeel age 28
Slo Vfayecd L., Perumpalli House

: /\ndnoth Island

Rashccd l&han agc 33
S/o I&Jdavc /\ Blyyadachetta House,

&oo‘i( age 31
_ :;nnel House
/\ndtolhlxland ‘

Rahmathullah age 31
S/o Koyamma K.P., Bappathiyoda House,
/\ndloth ls[and

\/Iohdmmcd Kaslm age 30
S/o Nallal\oya Kennashada House,

./\ndloth Islcmd




1'32.
133.

134,

B 143.

AT

S/o Kldave Poovadakkattu House,
Androth Island i :

' Mohammed Saleem age - 31

* S/o Hassan Kunm Keylyoda I—Iouse |
- /\ndloth Island
136. Koyamma agc 47 .
- S/o.Aboo Saleh, Kavalchetta House,
Andxoth_Islaqu'?*'5_",- S
137. H athull'al ag:e 38
- 138. Abdul A/eez Khan age 41
' S/o Mohammed Birayammada House,
/\ndtoth I%land
139,
140.
141, N
142, 11

melam House



145, Am

148.
149.
150.

151.

154.

155.

%‘%ﬂu > ?\‘; .
SZI

And1 othiIsland

Mohammed Iqbal age 38
S/o Nallakoya, >erumpally House,
Andnoth ls]and ‘

.> Pookunm age 56

b/o Yousaf] Iajl Bappathlyoda House,
Andxoth lsland,.»] .

Mohammcd;Basheer age 38

S/o Kldave A Mayampokkada House,

/\ndxoth Island :

Chcnyakoya age 36

S/o Kunnikoya | P , Thacheri House,

/\ndloth Island
f : l

Nasccmudheen K S P, age 28 ‘

S/o Abdul Khader T Karachetta Sarommapura House,

b/o Kunmkoya M P Ch'ekummada House,
/\ndloth Island




- 164.

156. 'S

| Andnoth Island

158.

33

9/0 Buhan V'I(. C i(}k&ld@ House, |

Bashcel,age ) -
Sho’ Sayecc K., Kunnhashada House

_Andxoth Island

159.

161,

163.

165.

166. I

167..

So; Sayeed Mohammed Karakunnel House
. /\ndloth lsland |

Moihammed KUlalShl age 25

]

Sna], age 47
S/o Kidave K Kunnumpura House,
Anc 1olh I%]and '

Mohammcd RafT age 31
S/o Ham/a KoyaK. Pathummapura House,

age 26
| K.C Palhyat House, -

./\1;d'1 oﬂw lslaﬁd

anCCd Mohammed age 54
@/o Kldavu Poovadakkattu House,

Thacherl House,

ya;P.,:,-".Fhacheri House,

Yakoob dge 4()-
S/o K]davu K Ammelam House
Alldlglh Island:,; :



S/o Koyammakoya Mayampokkada House,
Andloth Island

169.

\/lullakoya age 47 ',

170. 1
: 9/0 K\davc P /\mmelam House
/\ndloth Island o

171. \/1ohammcd Ka51m age 46
S/o Yousaf, Bappathlyoda House,
/\ndnolh Is]and

172. }\adgcla age Sl
D/o Kidave K , T hacheri House,
/}rwdxolh I_slan_d

173. Mullabj 'ia:'gé:;;Sh |
Pa]athupuxa House

3
Zayeed P. P age 25

174.
' hul:lah Pu1 alhlkkalt Puthiyapuram,

175. Ali /\kbal K age 25
Slo.C hcnyﬂkoya Kannathimada,
/\n(holh lsland

FRR S ‘J E',--'

176. \4ohalﬁmcd ba_l_cem age 33

Applicants

Versus

1. lhc /-\_ld:‘mmmtx?tm
Administration of the UT of Lakshadweep
Kavcnathl 682 ’555

gnculture v
: f:cp, K_'eivvarathi 682 555
ted’ byiis, Director
3. yats v



17.

. /\mml Is.lanld

(By Ad?{/dféé’re{‘M-.séiééahak}ithan)

OA 302/2013

Jaffer, age 35
S/o BabLuan Pannethechetta House
Amml lsland

/\mlmllnslénd

| Nallakoya age 40

S/o /\bdulla Koya, Puthoya Kanniyam House
Amini Island,

Jabbar P.C, age 36
S/o (,herlya Koya, Purakkachetta House
/\mlm I%land '

-
3e .K)”é?.‘c.l?‘,adachatt_a House“

oya, Mampuram House

AminiIslan

(By Adg‘\{oﬂlcfétg: MI‘,;}:(..'B‘.Gangesh)

| Respondents

Applicants



SR LA

36
Versus
I .
f Lakshadweep
2.
.Aldmmlstratlon .of: the U»T of Lakshadweep
Kavalathl 682 555 B
3. DlSlI ict Panchayal

- Amini represented by its
lZixc—:culive‘Ofﬁcer.

4. Village (Dweep) Panchayat -
Amini lsland répresented by its | '
Executive Qfﬁqen o Respondents

" (By Adf\);qcaft_g"Mri§:I§édh§1(r15hna11/M/s Sheriff Associates)

18.

1. Aboobakel Pi 4 dge 41
9/0 Kunh]kunh| Pallam House
I\avalalhl Island

2. Musthafa 3K age 45
S -Sayccd Bakakada House

3. M., age 34
,allka House
4. ,age 43

,S/o (,hcx?lyd(oyar K., Aynipura House
l<d\/dldlhl Island B

5. = Yacoob KP age 41 '
S/o Kidave U, Kuttlpapepula House
}\avalathi Island

ieliyam House



1.
12.

13,

15.

16.

 S/o Ahmed Kafi

Mu;ecb Rehman U. P , age 34

ihan B, age 30
Sho lhangakoya Blrekal House

"Kavaxathl Island

.Sd)llhd P. agc 32

.D/o Alr /\Iadam Poovmoda House

Ka\/dldlhl Island

mmada, Kadap‘urathaba House
Kavdlathl Island B

Salccm A. P ag,‘c 34,

'S/o I\/Iohammcdl_C.P Athampapepura House

Kavanalhl Islar :

age 29

S/o Muthu -Aynepura
Kavmathl lsland




30.

ommmongie
" 36

19.
epura
20.
' oF yabiyoda
Kavaxathl Isla__
21. \/Iamkfan K P. .age 30
S/o Abdulla A, Kuttltapepura
_ Ag,atu Island F
22. lhdayathulla S. M age 36
S/o Hamzath B. K. 5 Subalda Manzil
I\a,yax_atvp;_lsland‘ S
23, Ans |
S/o Chenyd (0ya K P, Paklchlpula
Kavalathl Island '
- 24, Sullman K P age 38
S/o Kndave U , Kuttipappepura
Kavalathl Island '
25. Yacoob C P agjc 40
26.
27. !
'S/o Ilam7atl ..\/eloda House
_ Kavalathl Island '
28v.' Auakoya B age 41
M. I Birekal House
29.



®.

39

: S/o Chenya Koya.P
Kanldlhl Island

.'m Pulipinnakad House

33.  PRookoy Age A8
S/o Ba oujar M Pu‘ apu
Klltan slahd ‘
34'..’ Ilussamall K P age 33
- Slo Muhammcd C, Kuttlthayapura House
Kavaxdthl Island
35. SulalmanM age 37
~ $/o Hamzath M., Maidanoda House
l\avamthn Island
36. Kaja lIussam C age 37.
S/o Ahammed Khan T.P. Chungam House |
Kaval athi Islaln.d P -
37. HfanTK age 38
38, Mohariined Shafi IK.P., age 32
' S/o Qayed Poo, A, Kakachlyapura House
. Kanldlhl lsland
39. Mohammcd Raﬁ B.: age 33
- S/ol/\ttakldavc,l“ P Beelanthoda House
40, K
41.

42,




45:;

46.

(By

imada House

Slo ',/loha nnedi'l;‘._‘AAmanathakepura House
Kavalathl Island

'Sh‘dra FLidheenf, a‘ge”24
Slo,Ali A, Poovindda House :
I\avamthl Island Applicants

Ad\go'c:ate»:' M(‘_._K;._B.Gangesh)

R " Versus

'Dcpanmmln ong,ucultme
UT of Lakshadweep
;Kavalalhl 682 ,555 1epresented by

flts Dncclm

\/Hlage (D\vccp) Panchayat
K‘avaggﬂ}" 1 ‘land 1eplesented by its

l gl Respondents

imeectta House



Suaj agc 31 :
%/o Abusaia, Putlealllam House
: /\mmll Iand o
5. K.K.Razak, age 27
S/o:. KhadcrkOya Kunmyatamkakkada House
Amml ,.sland RO
0.
7. .K C Moosa age 44
Slo /\ttakoya Kcelachely House
/\mml Island :
8. B. Kasmlkoya agc 42
S/o Cher '1‘yal<oya Balapp: House
9.
10. Raheem'Mf"'age 33
Slo# bdullakoya ‘Madam House
/\mml ]sland .
1. Pookunhl .
S0 T.C. Yousaf Noormahal House
/\mlm Island
(By Ada ‘B'..Gavnggesh) |
Versus
1 ] ) ‘. .
flhe UT of Lakshadweep

fl\a\/al dlhl 687 55

Applicants



| \/Ai;ll‘ag;c'_.(_[‘_):wie;(-;p)_' Pagc’hay"?at

’ 7’3:1?‘\’ J‘"‘W{"n

?Dnectm ofl“dumtlon

{Dncctomle of Education; ",
/\dmlmsumlon of the UT of Lakshadweep
Kavcnaln 682 555

Amini Island represented by its

' F\’e‘cuti‘\'/el()??ﬂcer.’

(By Advoccue \/11 b R adhalmshnan)

20.

I

(OS]

A/\ndxott sland’.‘-*;;i:i

:() A No 325/7013

Mohammed Abd | Razak
S/o UK. Nalla Koya
/\lldladd I lou%c N
Andlou lsland o

(

(By Advocate M1 < B (Jﬁl'lé@Sh)

I

L2

VQ‘ISUSA

lh(, /\dmmlstlatol
/\dmlmsuauon of lhe Union Temtory
a Kdvaxathl 682 555.

“Qf:'the Union Territory
) (Secretariat),

Dcpaxtmcnt of[* nviornment of Forests
Wnion qulmy of L akshadweep,
Kavarathi == 682 555.

of,.thel UT df Lakshadweep,-

Respondents

Applicants

Respondents



-0

(%)

OA 326/2013 5

Savad 1»K agc 40

S/o. “lechllh K.I,_,{Palhpuxa

' I(avaxalhl lsland

Aboobacker P.,K,., age 34
S/o Fathahulla, Puleenakeel

- Kavarathi ]sl"_’ahrd‘;

Jehangeér A.P., age 32
S/o Hameed, Aliapala ’
I\avaxalhl lsland

' ShaJahan B age 35

Versus

TI hc Admlmsu dtOl

/\dn 'nsu d[l()n oflhe UT of Lakshadweep

leICSCI’llC;d by 115 Dnrector

\/1 l lage (chcp) Panchayat
I\dvalathl lsland represented by is -
I: \C(,UUVC O 10-01 :

R‘ag}ha“l(r:ishhan)

Applicants |

Respondents



o

22,

Kav arathi-1slar

(By Advocate: Mr.K.B.Gangesh)

(VS

Lo

Versus

The Administrator

Administration of the UT of Lakshadweep
l\cl\/clldlhl 68" 535

Dncctonbf Panchayats

: o( >anchayats

l\a\amthl-:é 'jiiSSS‘

_jI)§~;pzi1’;ijqxa1 oflﬁi_nvironment & Forests
Union Territory of Lakshadweep
Kavarathi-682ﬁ555

Village (l)wcep) Panchayal
Kavamtln_lslmd xeplesemed by its

S/o Moha ¢

ol del Chendipura,
Kc}_\/dldlhl a

Suinul llamccd P P , age 39
$/0 Aual Kb Polmxa Chepura House,
[\d\’ Al —11111’;.« ;

P.rage 35

\/1 0 hdﬁ 1m
' Karutholapua House,

on ‘of the UT of Lakshadweep,

Applicants

Respondents



45

3. ,
adam House,
(By A esh)
‘Versus
1. The A:dniji,lﬁi;stréf}or -
- Administration of the UT of Lakshadweep
Kavé‘i*atthSZ.S_SS.
2. Dneclon of Panchayats
Depaltmcnt of Panchayats
\dlmmxSUaUOQoflhe UT of Lakshadwecp,

.. Fate 6f '_,ducauorhx
'AdmmlstIaUQn of the Umon Terr 1101y
ofLakshadwecp, Kavalalhl 682 555

4. \/nlhge ( )\v cv} Panchay'u |
Kavarathi lshnd 1cp|esented by its
L,\ccuuve OﬂlLbl ‘

S R@dhakiji,shnan)

m .», age 38,
S ‘Madeena Manzil, Kiltan.
2.
3.

_ stmg Centre Klltan _
yat, letan

Applicants

Respon‘denls

Applicants.



TR

HEment. of anchayals
/\dmm str atlon of the UT of Lakshadweep,
{Kavaldlhl 687 555

3. The (,hlef xccuuve Officer
District Pdnchayal Unit
Kiltan, Union Territory
of l.akshadweep-682 557

(By Advocate: 1\/11'.,'-3.Riadhakri"‘sh_nan)

25, CA331/2013
l. 's&iiﬁ’l(é ,age 34
S/o '%yecd Mohammad-A.M.
liyam ham (H ousc) Agatti Island
Ul of alxshddwcep »
W()lkmg> as casual labourer in the Department of
Scwncc& lcchnology Agjam Lakshadweep.
2. Hydc1 P
Slo Sayced Buharl Iaji U. :
Pokl\alhappa a: .use) Agatti Island
D

Respondents



47

‘Applicants
(By A kose, Sr. & Ms.Daisy I.Daniel).
_ Versus |
,1“ RN
' CP};K?‘:Y"aF?thi@Sz 555.
2. .-Chanpe‘r50n ‘ o

Vll]age (Dwecp) Panchayat Agatti-682 557.

3. Chanpcnson :
- Vxllage (Dweep) Panchayath Chetlat Island-682 554

;.Smenuﬁc Ofﬁcel
ofiScience & ‘Technology
Chet at 682. 54;

4, Fhe JUHIOI

5. The JumOI:‘S 1cqp1ﬂc Ofﬁcex
Dcpaltmem of Science & Technology
Agam 682 557 '

6. DlI’CCtOI of Panchayath
. Depallmenl of Panchayath _
KaYdl,a}h‘;; 682 555. ~+ Respondents

(By Advocate: Mr.S:Radhakrishnan for R1,4,5 & 6)

Applicants

Versus




R S Y
RO A

O

I\avcndm ‘:

(OS]

Sub D1v151onal Ofﬂc
Kiltan Island, Umorf-’_ Certitc
Kiltan.. =~ Cd

y of Lakshadweep

4. Dil‘ACCE’(-)l

Services, .

UT ofLakshadweep, Kavalattl
(By Advocate M1 § Radhalmshnan)

27. OA 344/2013

l. Kassim /\ -
Slo. Attakoya P. P
/\hyathma Ilousc Andrott

2. ;alaiuddm N
<oya NP :
]\ nada House Andxotl
3. Mohmmned llassan C. L

S/o: Kunhlkoya SVP
l daydl k al H'ouse Andrott

4, Mohamde Raleek C.K
S/o. l\oya K.C
_ Chc:] 1.yc1 K,akkanal House, Andrott

5. Mohammcd Kamalud din M.K
' 'hlhabuddm Pookoya Thangal
]’<akkada House Andrott

Respondents



o

)

. -'()fx-3zt5/2t)

]\/ldl\dehll\c

49

Thangal

5 l Andlott

Applicants

_ ?ofthe Union Terrltory
ofLakshadweep, Kavax attl - 682 555

Dmctox of I anchayats '
Department of Panchayats
/\dmmmtxatlon of the Union Territory

'0 I ak%hadweep, Kava1 atti — 682 355

. ,D._epanment ():fh]ectrlclty

Union "l‘ervritovlfy of Lak shadweep

_'K'avaralhi — :6582 555

Village (Dwacp) Panchayat
/\ndl()tt'-'lsland 1eplescnted by its
]>\ch jOfﬁcex 682 552 Respondents

¥ Radhalmshnan )

/\yshommd %

-D/o} lamsa, l,ll:cichetta House Agathl

e athwmha PV
Plofisasmi-Kaoya; Puthanveed House, Agathi

AbdulShukdor

S/o:l.ate Us :

Melaxllam Hoi‘se, Agath]

' Illdaydthulla M K

S/o. /\boobacke‘l;ﬁfKoya V.K-
E:d'Pouse /\gathl




I8.

Poovmod' [

e pr

.50.

@/o de mi K()ya C
I8¢, ’Agathi

l\unnatl alam Ilousc /\gathl

‘\J(17Li‘ l\( .
S/o.Kidave |
l\unmkalluvapada House, Agathl

Sho(vlmlhali' M ..
S/o.Ummer3
l\/lalgayachoda Ilouse Agathl

'S/o Mulhallf
1 dlhada IIouse Agalhl :

/\boobacku NM
S/o /\bd.ul Rahm"m F

K 511\ kada H.Q usc, A gathi

/\/1a1 C

S/o Mohcumn.ed Koya T. P

~'I"'0'L'i"."se, ‘Agathi

Haji K -



20,

21.

22,

24,

26.

27.

3.8

'Koya P

. )/o /\ualgova‘,

51

S/o Koya T Lo
Blyathablyoda Housc /\gathl

Nafeesa M K |
D/o.Abdulla- Koya K _
I\/Ioolhamkakkada lIouse Agatm

§/o' Kun]

/\boobackel .U.l
.S/( /\1“1 Moha_mmed

I lmc umb1 M !

'rya'pdppada |3 iousc Agathi




(U]
o

(OS]
(OS]

35.

36.

37.

40.

41.

43.

- S/0. Malccd

'Sayuc \/lohammedl

;-q"vv?-‘,.-_?;"-k.;- .

Samccn

1\lumhnltho

Slo:KalidP =+ -
Iz llcl House, /\gathl

Nd%LCI l p-

S/o Mulhfaht

hLl(kLl P uthLya Ilam, Agathi

Obaid U+ 7
S/o.Hamza U - B
;L.Jmmmerodacf:h@tt,a House, Agathi

Sycd Mohammed K‘l T
S/o /\boo Sala !

, S../_Q,,l,;a;thahuél,la .;

B i_y'él's 1&}5113 i;y?;‘o"d a House, Agathi

lldlm()mma ] P .
D/I_o /\bdul kddell\())”l P, (,
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. 44, Roshna
.)/o Qaycd Abdul Rahmcm
T hachcx ry Houise, Agathi

45, 'Sakkal'

46. -

Koodam House Agathl |

47. Showkathal
S/o;l.ate /\uakoya ,
Sallamyoda House Agathl

48. Nn%samudhccn V. K
S/o. HMamza €K (L ale)
Vdddk chla lllam /\gathl

49.

50. \/Iohamm AliC.p
S/o (asml Koya A
Chachala \apqda Hou%e Agathi

4.
S1. decd Mohammed K

Applicants

ls Dnectox 682 555



Réspondents

|, Ummecr Farook Shafi

S/0.Aboosala ‘

Malikakal H(i)usc‘ Aminii
2. P.A Saycddll :

Sto.F ldm/dkoyd

Pl.llhl}/d Asharoda House, Amini
3. Rahmath Btegdm 3 ‘

D/o /\hdmed : Malikakal House, Amini
4. Ahamedkoyaf‘- ' |

S'/_().,Koyaki,dai\/u,: Surambi House, Amini
5. lelydbl P; (,

D/o /\mhukoya Palhyachetta House, Amini
6. BecbiM.P.

Jlo :alllpura House Kavaratti
7 .

oyd, Vadakkilapura,
Kavaxattl S Applicants

(By Advocatc M; K B (Jangesh)

‘i‘f\/ei'sus

. lhc /\dmnmshalox




Respondents

D/o Kunhikunhx
P.alllcham IlOuSC Kavaratt1 Island

1;;;. Ay . I

Mahamoox M P

tti Island



B B TR R
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gadlhath V M . _
Dio. Vallya Abdurahlman
\ 'adakkumelachadam Kavarattl Island

vThotta dela‘ Kavarattn Island

12. Beefath J nma B
D/o: Aboobacker . _
Be'é'ramthoda Kavarattl Island

13. Rahmath Bcegum P P
D/o Attal K.P.
P chaxachepuna Kavaratti Island

Applicants

1. ]he Admlmstrator
Admlmsu atiom; ‘of the Union Territory
o[:Lakshadweep, Kavarattl 682 555

2. DllLClOl (Serv es):
Admlnlstxa o thhe Umon TCI‘I itory

Union:'1 it fofLakshadweep
K axathl xep;csemed by the
100101 oflndustnes Respondents

(By Advocate M. S Radhakushnan )



1.
2.
3. Anwar Hussam
D/o.Essa .+ a¥
Kotldpura House Amml
4. Sathha Beegum .
D/Q!Sayeed Abdulla Koya
Belr House Ammx 'f
5. ‘Hamee‘dathbi“ C
D/o.Shaikoya
Mona}d<allachetta House Amini
6. l'l"éssaihal‘ |
S/o. Mohammed
/\llmmcchetta I[ousc Amini
7. K
;Hoijse,.Amini.
(ByAdf\‘/, B C’énges‘h)
Versus
I, The Admmlstrator :
Admmlstxatlon of the Union Territory
,{ Lakshadweep, Kavaratti — 682 555
2. Dnector of'Pan.chayats
3.

Union Territ ory. of Lakshadweep
Kavarathi lepresented by
Director of.llzf_,dqc_atlon - 682 555

Applicants



Respondents

S/o Attakoya

3. - Sayed Mohax ,,,_héd-
?S/o ‘Aboosala’ :
Karachetta House Andrott

4. .Mohammed Ilussam |
S/o.Mohammed
:Bappathxyoda House Andrott

Applicants

Respondents




33.

2.
3. ll‘éi'e‘s‘an;"
S/o. Attakoya. :
'Kunjanattlchetta Andrott
4, 'Yousaf
Slo. Pookoya :
‘Puthlya Eddlyakkal House Amini. ’ Applicants

(By Advocate M-r"'( B Gangesh)

p, Kavaratn 682 555

""(Dweep) Panchayat
g land represented by its

Respondents




2.
3. 'Mansoor Aln o

S/o, Muthukoya L

.Pentamvellpura I—louse Andrott
4, Mohammed Fe‘i'isal

g/o Slddec;que o : _

‘{Androtl Applicants
(By Ad B’*_Gangesh)
Ver?us

1. 1he Admmlstraftor |

Admmlstlatlon of the Union Territory
ofl,akshadweep, Kavarattl ~ 682 555

Respondents




K:P.Homzakoya' - '
S/o.Aboobacker ' |-
Kamalmalmlyoda Puthnya Illam House, Agatti.

5. K. Showkdthall j", L
S/o Sydubukhan :
Kondmod Ilquse Agam

6. B Shaxafudhcen1 _
‘ S/o Ummex Ella =" i
Bccyakumyoda House Agatti
7. V K Mohammed Mukthar
S/0.Abdulla Koya
Vadakk K‘unmnamel House Agatti

8. Abdu] Rahlman.:: |

Applicants

Respondents

It
[RUEI



1. 1 he Admlmstrator ‘
Admmlstratlon ofthe Umon Territory
of[ akshadweep, Kdvarathl 682 555.

2. The Dnector (Senvnces)
/\dmmlstratlon of the Union Territory

of L dkshadweep (Secretarlat)
Kdvdldul - 682 555 '

3. Dcpartmem Qf Agx lcu;lure
vrion lenlltoiy of Lakshadweep,
Kavatathi s 682:555. "
Repmsemed by ifs Duector

(By Ad.,\f.é,éalé,.M.i‘.? S;,Rajdhakri;shnan)

lMuthUkoya

Applicant

Respondents

Applicants



&3
2.
ion Territory
3. Aviation

eep, Kavarathi-682 555
4, 'Vlllage (Dweep) Panchayat
“AndrottIsland’ ‘tepresented by its :
1~xccut1ve Qfﬁcer - 682 554 Respondents
(By Advocate Mr S Radhakrlshnan )

38. ,QA 356/_}2’;(.)j1.§;',.

I ,I lajarommabl .
D/o, Koya Kldave M

Applicants

D) Panchayat
:qepresented by its :
cer 682 552 Respondents




1.

13.

»Nedl)’am lIouSe'i

/\bdul Latheef _
S/o.Pallath Kunh1 Koya’
Nenem 7app;1:d4:l fouse, ; Kalpeni

S/o llamia Koya'
Malmlkakada House Ka]pem

Sfo, Ahmed”
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14.

ouse, Kalpeni

Applicants

' i

RV S !

Versus
L. i
f the Union Territory
Kavarathi — 682 555
2. A"gfi"c.ulit'ﬁre
' of Lak'shadweep, Kavarathi
3.

Departmemf? P
Admmlstl at



Abdul Latheef} :

Keela Villattom; Amm Island ¥
Lakshadweep Lo Ly

(By Ms.Shahna K’di‘!thji:ke'yan)’?? o

L

Secrelary i

v
i!,
4!'[4
1

. Versus -
Vlllage (Dweep) Panchéyath

: :Amm Island; - :
:Rep ' 'sented by the Chéur Person

Deparlmenl of Panchayath Kavarathi

Dnrector o

E mployment and Tralmng
Unidh Iemlony ofLakshadweep
Kc\varathx

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013.

Rabeehathulla B. P. aged 35 years&

S/o. Mohammed: Koya TN,

Labourer, Knltan Resndmg at \/allyapura House,

- Kiltan Island

(By Ag'lvocate 911 PV Mohanan)

1. The AdmnmStrator .
!U F of Lakshadweep, L
Kavaratti- 682 sss,

Versus

Flectrlcal Dwnsmn Kavarathy

2. .Dlrector of Panchayat,

EDepartment Qf Panchayat

Versus

‘Respondents

Applicant

Respondents

Applicant



T % e
T SR . .

501, Villdge Dweep Panchayat,

Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U1 of Lakshadweep, working as
Casual Labounex (I,lve:;Stockl Inspectors Trained Labour),

. OANo 366/2013

: Chalrpemon Vlllage (Dweep) Panchayat,

IKlltan . 682 557

| al';Husbandry,

weep, Kavarathl 682 555.

Mohammed Kasun N
S/0; Sayeed |
ka‘nmpwa HOUSe

/\ndl otl. '

Respondents

Applicant

Respondents
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3.
Applicants
(By Advo alte M. KB Génge’sh)
| '“Ver'sd'sz | i
1. The Admmxstraton
Admmnstrahpn ofthe Union Territory
ol [ dkshadwcep, Kavarath1 682 555.
2. _lhe I)xrector ofPanchayats
3.
PortControl Tower Andrott - 682 554
Rbpresented by 1ts Ofﬂcer in charge.
4. Dnectoratc of Art & Culture
/\dmxmsu auon of the Uhnion Territory
of Lakshddwcepl Kavaratti — 682 555.
chresentcc by its Dxrector
5. C :
'gl |cuLture
' h{e Umon Temtory
Respondents

i eals S/o Pookunm A.,
YOKAC use, Andrott.

y'g‘érs, S/o. Sheikoya Thangal,



6. Khdlr agcd 37 years S/o Muthu,
' Puleenakeel Hou%e Kavarattl

7. Abdulban ag,edu34 years S/o. Hamza Koy,
Monakl<a1 House Ammg

8. fSayed Koya 'aged 44 years S/o. Pookoya,
Mcelachen House Amml _ Applicants

(By Advocate 'Srl',Ki B* Gangésh)

-;.[ '.‘,‘; e .g el e . !
T 3:: Versus

I l hc /\dm:mstnatm :

Administration, ofthe Uhlon Territory of Lakshadweep,

KdledHl 682 555 " '

2. v
t df Panchayats
"o,,‘ he Umon Temtory of Lakshadweep,
3. icultare, Union Territory of Lakshadweep,

Kavarath: Repre hted by its Director — 682 555."

AN
4. anlage (DW»eep) Panch‘ayat Andrott Island,
1cpresemed by 1ts ercutlve Officer — 682 554

s. anlagc (Dweep).Panchayat
Kavaram lsland”'represented by its

Respondents

47. OA'369/2013

B P S A T I e Ra e of
P S G BRI S A 5
F o Sk 1 I R TRE S O il e ~A



10.

11.

12.

13.

15.

16.

e
/o Sayed Mo:hammed,

‘ ears, Sayed [smail,

Ham/akoya aged 52 yeaxs S/o. Koya Kidave,
C,hke_kko}_ralgkad Ho_us:e Andrott

, S/o. Nalla Koya
Andrott

aif;fed 30 years, S/o. Pookoya,
An'drott

m A 'aged 39 years, S/o Yousuf,
“Andrott

145 y:éarf‘én,':jS/o_. Sayed Koya,



18.

19.

Applicants
Versus
. The Administrator, * .
.Admmxstratxon Ofthe Union Territory of Lakshadweep,
Kdvaratu 682 555
Respondents

d 35 ,yéfars, S/o. Ukkas,

L
ise, Kjaﬁvaratti.
2. ._‘years S/0. Hamzath,
Ka‘varattx
;’1
3. si $/0. Koyamma,
K‘avarattl
4. years, D/o. Khatar Khan,
use Kavarattl
5.
6.



N

(O®]
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3

8. ears, D/o. Kasmi,
9. ",
(By Ad
Versus
1. The Administr cuol
' Administration’ oflhe Union Territory ofLakshadwcep,
Kavaratti- 682 ,.5,_55.
I
2. Dll(_Ll()l ()1 I’anchayats
Dcpmtmcnl of Pamhayals
/\dmlnlstlatlon of the Union Territory of Lakshadweep,
.Kavcuam - 6873555
3. ,Dnutomtc Mcdncal and Health Services,
Union Territo of Lak%hadweep, Kavarathi,
chxcscntcd b. ;illS Duectox 682 555.
4. Village (chcp) anchayat

Kavaratti Islal | represented by its
B xccuuvc ()H ~ 682 555.

P. Naseer, aged 35 years, S/o Kunhikunhi,
Pal l i ch_am ;Hou se. Kav‘afratti.

1’ l Nascu ""‘gcd 37 yccus 9/0 Hamzath,
Puthiya lllam' Kavaram

Applicants

Respdndents



/\bdul Ra/ak ag,cd 28 ycars S/o Mullakoya,
Sanablyoda Housc Kavalattl Applicants

(By Advocate: Sn K. B (Jangesh) }f

(By /\dvo t

[\

Versus

The /\dmlmslldlol :
/\lelll’llSlldllOlg oflhe
| of ,l akshadweep, Kavaratti.

Dcpcntmcn nifj'ja] Husbandry,
Union Territary. of Lakshadweep, Kavaratti
lcpxcscmc by’ 115 Dncctox

Dil cct(n of Péh”élva'yat‘% '
Dcpanmcnl'o,l, l,anchayat%
Administration’of the

Union Territory of Lakshadweep,
Kavaratti, '

\ Respondents
1 ,78 Rddhakrlshnan)
() A No, "572/20]3
Jamaludhcon, S/o /\bdulla U.C.
Mudakki yod a Ho
l\ad umat. ST Applicant

(By Adfxfgiéap“c'jmrs K.B. G

Kavcu dlhl 682 555.

The Director (Serv i'_ces),
Administration of the Union Territory
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Teiritory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

o

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqgbal, aged 37 years, :
S/0 Migdad, Meelad Manzil, Andrott. - Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the
Union Territoty of Lakshadweep,

Kavaratti.-682555

Director of Panchayats,

~ Department of Panchayats,

Administration of the -
Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its _ _
Executive Officer-682 554, . Respondents

| (By Advocate: Sri S. Radhakrishnan)
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52.  Q.A No.380/2013

Nasar P. Muhamined Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555. -

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti [sland — 682 5583,

4. ‘The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of thie Plant. Protection Officer
Androth, Union Teiritory of
Lakshadweep — 682 557,

(By Advocate Mr. S. Radhakrishnan)

I. B.Saidali, S/o late Mohammed Koya
" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhamined Rafeek, aged 42 years,
- S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of 'La«ks'hadweep..

din, Aged 40 years,
; , Mariyathoda Kandawatrgothi House,
Agatti Island Umon Territory of Lakshadweep.

Applicant

Respondents
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4. TK. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Ihekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkuinar)
' : - Versus

I The Administrator,
- Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
~ Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

34. OA 384/2013

. Ishaque A.C., aged 35, S/o0. Junies T,,
Bus Helper, Dlstnct Panchayat Klltan
Residing &t Axakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla S. M;-._,;, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Salfe Manzil, Kiltan Island,

UT of LL aksha;dweep , Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. . Respondents

(By Advocate: Sri S. Radhakrishnan)

35.

1.

0A 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

A. Ismail, a.g,'é;d 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandaim, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amlm Island, Umon Temtory of Lakshadweep,
Pin - 682 552.

Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini Island Union Territory.of L akshadwcep, Pin — 682 55.

Jafeeruﬂa P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552,



11.

12.

. 79 |
Abdul Salam?.@A., aged 38 years, S/0. Khader Thottanada,

Aminipura, Aihini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Noorul IIa%sdn K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amml Island, Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M., dged 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. .

_ O

Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin = 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Koti;sl’ppma

Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552 Applicants.

(By Advocate: Sri Shiraz Bhava V.S.) ’

L.

(OS]

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555. |

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. ' Respondents

(By Advocate: Sri $ Radhakrishnan)

56.

1.

2.

OA 3‘88/20,13{

p.P. Amanulla aged 38 years, S/0. Sayed
Mohammcd P K., Puthiya Pandaram, Kiltan.

Mubaraka Banu aged 27 years, D/o. beahlm
C. Lavanakkal House, Andrott.



g0 f o
3. K.»Sajeedkhain, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants
(By Advocate: Sri K.B. Gangesh)
| Versus
I. The Adminisué’gtm

Admxm%lrahon of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Pafnchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director - 682 555.

4.  Assistant Settlemerit Officer,
Amini Island T 682 554.

5. Village (chep) Panchayat,
Kiltan Island, represented by its Executive Ofﬁcer 682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553,

7. Village (Dweep) P‘anchay‘ét, Amini [sland,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57. OA 390/20133'

L. C.N. Abdul Hakecm aged 38 years S/o. Koya,
Cherlyannall | House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

5. Hameedabi, aged 41 years, D/o. Ramalan,



15.

17.
18.
19.
20..

21.

gl

- Pakkath House, Kalpeni.

A.T. Sheemabi, 42 years, D/o. Hamzakoya,
Athanam Thoftam House, Kalpeni.

A.K. Muthubi; aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

* Bambathi, aged 43 years, D/o. Aharmmed P,

Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed /\K, |

- Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohémmed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., 'aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahimar, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. A.boobac‘ker,
Kuttiyachada House, Kalpeni.

M‘. Anwar,agﬁéd 37 years, S/o. M.P. Khader,
Maral House;, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beeguin, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Ga_th House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

"I‘hangakoya,;aged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti. -



22.

23.

24.

25.

26.

27.

28.

29.

30.

32.

33.

34,

35.

36.

37.

Jaffer, aged 3'::‘E'years S/o. Hasan TP,

i

Kaladi I Iouseﬂ Kavaratti.

Basheer, aged 36 years, S/0. Mohammed P.,
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,

Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

ShamshadbeegUm, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul A11neéﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

‘Abdul Rdshecd aged 23 years, S/o. Hasamar

Umbiyapura House Kavaratti.

Hussain Bv.,'aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedali T.P., aged 35 years,
S/o. /\boobackex K.K., Thekkilapura House, Kavaratti.

Sajld Khan, aged 39 years, S/o. Sayed Koya
Edanilam Hoyse, Kavaratti.

Jassin C., dged 33 years, S/o. Ali K.P.,
Chonam I;Iouise., Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



- 44,

38.

39.

40..

41.

42.

43.

45.

46.

47.

48.

49.

50.

S1.

52.

53.

Mohammed Shaffee P.A., aged 35 years, S/o. Kup Seedi Koya,
Puthiya Ali kom Amini.

Abdul Rah‘eem, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, ag,ed'vz39 years, S/o0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

- Najumudeen P, aged 36 years, S/o. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged:35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti. -

Aman, aged 37 years, S/0. Aboobacker, Kaladi House,
Kavaratti. .

Raheem A., aiged 30 years, S/o. Khader, Agam House,

‘Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur HouSe, Kavaratti.

Abdul IIashlm M.1., aged 33 years, S/o. Attakoya
Mukriya [llam House Kavaratt1

Kadish'a‘, aged 44 years, D/o. Ukkas,
Umbi)fapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapma House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/0. Hamzath,
Kunhibiyoda House¢, Kavaratti. ‘

C.P. Raheem, aged 31 years, S/o0. Hameed,
C_handipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Mclathuuvathapula House, Kavaratti.
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54.  Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

55. I‘-Ialima‘,‘;aged:i35 years, D/o. Koyamma,
Thaleekepura House, Kavaratti.

56. Sayed A_bduli}aheem, aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti..

57.  Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

58.  Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

60. Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

61. Secthi Koya, ?éged_ 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

62. Mariy(').ml'nak')ii,' aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

63. Mohamin@d Shafﬁ; aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

64. Mube_féha, a‘gé‘d-23_y€a‘rs‘, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

65. Salma, aged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

66. Muhaxﬁm‘ed,e;ged 32 years, S/o. Attakoya,

67. Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

68. Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Amini.

69. Cherlyakoya,aged 41"’ye’:’ars, S/o. Abdul Khader,
Pandaram H ou se; Amini.



70.

71.

72.

73.

74.

75.
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77.

78.

79.

80.

81.

82.

83.

g4.

85.

85

Cherlyakoya M C., aged 32 years, S/o. Hameed,

: Melachetaa House Kadmath

Shafee V P., aged 39 years, S/o. Ismail,
Vadakkllapuga House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth. -

Muthubi /\.K.,'age’d 42 years, D/o. Muthukoya,
Appurakkat I—IoUse‘ Androth.

Hajarommabi E.K., aged 40 years, D/o. Shlkoya
Edayakkal I House, Andloth

Badarudheen Koya A.B., aged 38 years, S/0. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyammz A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,

Chattapokkada House, Androth.

Fathimath Suih‘ara.s aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavan@lg_kal House, Androth.

I%alha'{'ji;;, aged 37 years, D/o. Pookunhikoya,
Thailath Hou;se, Androth,

Rahamth P., dged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
g8.
89.
90.
91.
92.
93.
94.
| 95.
96.
97.
98.

99.

100.

101.

Iéanu' M.K., aged 40 years, D/o. Kunhi Koya,
d House Androth

mab1 L., aged 40 years, D/o. Seethi M.,
lHouse Androth

Sarommabi T, aged 43 years, D/o. Aboobacker,
Thaeher‘;y,}Hous_e, Androth.

Mullapoo MK, aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P,,
Lavanakkal House Androth. '

Aysummabn T aged.45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath AT aged 42 years, D/o. Muthukoya K.K.,
Aymammada House Androth.

Muthubi P. M aged 42 yeas, D/o. Yakoob
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu MK,
Makkeﬁ_House, Androth.

Rahilﬁ/‘f' agéd'39 years, D/o. Nallakoya,
Mathll House Androth.

Hussain P.P., aged 45 years, S/o Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o0. Asainar K.,
Attalada’ House, Androth.

Hussam,éE K., aged 48 years, S/o. Seethikoya,
Edayakkal House Androth.

Sayeed;Mohammd KoyalL., aged 54 years, S/o. Kader P.,
Lavanakkal House 'Androth.



102.

103.

104.

105.

106.
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Hussam K., aged 50 years, S/o0. Sayeed Bhkan T M,
Kunna 'hada';» ouse, Androth.

Ismail; aged 40 years, S/o0. Lava Burhikage Moosa,
Kunnumangc—; House, Androth.

9uba1dab1 aged 37 years, D/o K.K. Sayedmohammed
Pathada House Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 yeérs;
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: VS.ri KB Gangesh) |

1.

Versus
The Administrator, -
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats Department of Panchayats,

] Administration of the Union Territory of Lakshadweep,

ti — 682 555.

, 'Depi)artment of Labour and Employment,
inistration of the Union Territory of Lakshadweep,
Kavarattl - 682 555. :

Depaltment of Education, Administration of the Union Temtory
of Lakshadweep, Kavaratti, represented by its Dlrector - 682 555.

Depaxtmem of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaxtment of Women and Child Development,
Admxnl_strdtlon of the Union Territory of Lakshadweep,
" 1epresented by its Director — 682 555.

Depaitiment of Fisheries, Administration ofthe Union Territory of
L aksh,_q 'weep, Kavarattn represented by its Director — 682 555,

Depanment of Animal Husbandry, Admm\stratlon of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.
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L akshadweep Kuadl and Village Industries Board,

9.
Kavarattl re;?resented by its Chairman — 682 555.
10. Revenue Sub D1v131onal Officer, Kavaratti Island — 682 555.
11.  Sub fDl:'V:_lS!'lOﬂf@flv Officer; Amini Island — 682 554.
12, Assist ;_n.é‘ineer,‘LPW’D Sub Division, Andrott Island-682 553.
13. : »;"SilDistrict Panchayat, Districf Panchayat (HQ),
Kavaratti, .
represented by its Chief Executive Ofﬁcer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
l*xecutwe Ofﬁcer - 682 551
135, Vlllage (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬂcer - 682 555.
16.  Village (Dweep) Panchayal, Amini Island,
represente’dby its Exccutive Officer — 682 554.
17. Vxlldge (Dweep) Panchayat,
Kadamath Tsland, represented by its
Executwe Ofﬂce1 682 553.
18. Village (Dweep) Panchayat,

Androth Tsland, represented by its.
Executive Ofﬁcel 1682 552 ~ Respondents

[By Ad vocate Sri S Radhakrlshnan (Rl 8& 1 0——18)]

S8.

I

()A 392/2013

llusqaln S/oAboosala,
Sar amappada (Konchukakada) House,

Shukoor, ,S/o late Kidave,
Pakrumupanoda House, Agathi,

Plesently wqumg as Cleaner,
RGS Hospital, Agatti.

S
Latheef, $/q Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospitdl, Agatti.




" 10.

12.

13.

-39

Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
RGS I—Idspité},%g&i‘t‘ti.

RGS Hosmal /\Eatu

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late. Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospita'l,. Agatti.

Abida: ,'__D/o Hamecd
Maklg,;_achoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS I-[ospital, Agatti.

Sulalm,an S/o l lamza,
Kalamth thlyoda II()usc Agath1

/\mp’upally Ilou%e Agathx
Plesemly wmkmg, as Cleaner,
RGS 1 {Qspltal Agatti.

Saifulla, S/o Abdurahiman,
Mauyathoda House, Agathi,
P resently wmkmg as Cleaner
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der:'S/o Ummer,
House, Agathi, b
ng as Dhobi,

15, Abdulla, S/ Khdlld
Kandavar Goth1 House, Agathi,
Presently wokag as Cleaner, :
RGS llosp‘lta‘lhAg)att] ) Applicants

(By Advocatc—;: Sri R Ramadas)

Versus

1. The Admm;suatox
Umon lcnmory of Lakshadweep,

3. T hc MLdlCdl Ofﬂcer in charge,
Lomx 1umty IIeallh Centre, Agattl Island,
on’l - Respondents

ouse, Kadamat, Skilled Labourer,
ssmtant fngmeer Electrlcal




o

ouse; I(adamét Skilled La'bourer,x »
ssistant Engineer Electrical,
ivision, Kadamat '

5. K.P: Kunlnkoya ‘aged 41 years, S/o ]ateIIassamax
Keelacherry'House, Kadamat, Skilled Labourer,
Office of the 'Assistant Engineer, Electrical,

E Ieclncal gub D1v1510n Kddamat '

(By Advocate Sn R Srecraj)

L The Admlmstrator
Umon lemtoly of Lakshadweep,
(avaxam 682555

2. hc Duectox ofPanchayat
Department Odenchayat
Administration of Union T erritory of L akshadweep,
Kavcuam 682 555,

3. The (,hlei Execullve Ofﬁcer stmct Panchayat
: Kadamal 682 5<6

4. Ihc /\ssnsldnt Lngmecr Llectncal

i Umprampappada House
-682 557.

s Skilled Labourer,

'usbéndry Unit,

Umon Tcmtory of Lakshadweep, Kalpeni-682 557
and xesldmg at Thithiyapada House,

Kalpcm sland 682 557.

3. M, Hy.dcx, S/_p late M.K. Yousef, aged 43 years
w01jl' $ Q;é;sual Labourer,

a, 'S/0 late M.K. Hamzakoya, aged 43 years

Applicants



10.

Ammal Husbandry bmt

Union lemt@ny of Lakshadweep, Kalpem 682 557
and residing 4t Manchlyanam House, '
Kalpeni Isla {'d'_ 682 557.

and tesiding t Kakdtchlyoda House,
Kalpem IslandL682 557.

M.K. Naseer 5/0 P. Cherlyakoya aged 33 years
working as Casual Labourer, - .

Animal Husbandxy Unit,

Union Territory.of Lakshadweep, Kalpem -682 557
and resxdmg at. Malmikakkada House,

(alpem land 682 537

M Kal am, g/o M C Muthukoya aged 34 years
wmkmg as Lasua Labourer i
% H '.bandry Unit, -

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
years, w01kmg as Casual Labourer,

Animal Husbandly Unit,

ion Terrife ry ofI akshadweep, Kalpem 682 557

A Salam, S/o P. Assa1na1 aged 39 years
workmg as Casual Labourer,
Animal Ilu%bandly Unit,
Union lumoxy of Lakshadweep, Kalpem -682 557
and rcsldmg at Kakatchiyoda House,
Kalpem lednd 687 557

chaf: ;A :S/o late Sayedmuhammedkoya
ag _‘f’ .lw01kmg as Casual Labourer,



Depaﬂmuﬁt of il’anchayat
Admmlblldll@ﬂ of Union T errltoxy of Lakshadwecp
Kavaratti- 682555

The Chief Executive Officer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri S. Radhakrishnan)

62.

1

L2

0.

(By Adve

OA. 400/20 1 3

FPP glld_],dfjcd 44 years,. Slo M. Suban

Puthiya Pandaram House, Agatti Island,
Umon Iunto;y of L dkshadweep

-NouShad,All,faged 32- years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Union Territory of Lakshadweep.

.M.l:.‘/i’b:dul ‘N‘aiser, aged 28 years, S/o M. Abdul Rahiman,

ag,ed 30 years, S/o deave
'ouse, Agattl Island,

",K C ABd l.ijhukoox aged 38 years S/o Kasmi,

;Kanyamachctta House, Agattl Island,
Umon luntony of L. akshadweep

M.P. Nl/: nuddm aged 27 years S/OM Abusal
Melapup: ouse; Agatti Island, ‘
Union y of Lakshadweep. Applicants

Anilkumar)
Versus
T he Adninistr ator,

Union lemtmy of Lakshadweep,

Kavamttl 682551

: _l hc _Chan_pe_l s,on,
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Union T cnitmy of Lakshadweep, Kalpeni-682 557
and residing ! at Pokkarappada House,
Kalpeni Is and 682 557.

—

Versus

The Admi nistrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat, _
Union Territory of Lakshadweep,
Kavaratti, 682555 :

i he Chlcf Executlve Officer, District Panchayat,
Union T cmtoxy of Lakshadweep,
Kavarau 682555

The Vetenqa;ry Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013
L. §S7o Yusuf, aged 40 years,
llala House, Kadamat,
1(-1,c;t Panchayat, Kadamat.
2. Ab‘a‘ﬂlﬂghﬁkbf)'r S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus DIIVCI Dlstrlct Panchayat, Kadamat.
3. M. Khdlld S/o Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, letl ict Panchayat, Kadamat.
4. /\yoobkhcm 9/0 Kunhikoya, aged 37 years,
K_eljert;‘ 'J‘\/lahal House, Kadamat,
Helper, District Panchayat, Kadamat
(By Advao rlR Sreeraj)

Versus

Applicants

Respondents

‘Applicants



s
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Village (Dweep) Panchayét,
Agatti Island, Union Territory of Lakshadweep 682553

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep-682551

The Director of Pahchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat, :
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sti S. Radhakrishnan)

63.

1.

0OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

(OS]

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,

Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



The Director, :
Department of Science & Technology
Kalpcm

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) |

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Am,mal Husbandry Umt Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: SriP.V. Mohanan)

Versus

The Adminiétrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep. '

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant
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1. The Administrator,
Union Territory of LakshadWeep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Difector of Panchayat,
Department of Panchayath, Kavaratti- 682555

4, Mission Director,

National Rural Healfh Mission, Kavar‘at’ti-‘68255’:5.___

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti._l .

3. Mohammed M., aged 40 years, S/o Basha AP,
Moothammada House, Agatti. :

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7.  Ummer C.K,, aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf A.K,, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

2. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura lIouse Apgatti. v Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration ofthe Union Territory of Lakshadweep,
Kavalattl 682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents
(By /-\d»vdca'tvck: Sri S.__Rakihakpi_shnan )
67. OA444/2013
Aboosalih ‘S’/.b'Rashlclcd (oy'é;:
Padalapura, Klllan Island - L
Union Territory of L aksh dwecp, Pm 682558 Applicant

(By Advocate: Sr‘i Shabi Sreedharan)
| Versus
1. Union ':l‘erritory of Lakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.

7
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
‘Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(OS]

4, “The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. ,
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. v o _ Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
‘Union Territory of Lakshadweep.
Working as Casual labourer in
“Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, S
Killan.i_j , : . Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.}
(By Advocate: Ms. Daisy [ Daniel)

Versus

! The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
LLakshadweep Building Development Board,
Kavaratti.

4. Director of Panchayat,

Department of Panchayat, Kavaratti.

Respondents

(By Advocate: Mr. S. .Iiavdhalo’ishnan. (R1, 3 to 4))

- 69, 0O.A No. 488/2013

Salmath

D/o. Sayed Koya
Madapally House
Chetlat Island.

(By Advocate Mr. K.B. Gangésh)

Versus
. The A‘éj}ministrator,
i '_'tration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services)

Admiinistration of the Union Territory
of Lakshadweep (Secretariat),
Kavaraiti — 682 555.

3. Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocatej‘er. S. Radhakrishnan)

70. QA 492/2013

Applicant

Respondents
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K. Bushra Beegum, W/o Hakeem,

Aged 27 year"'s Casual Labour,

Office of the Veterinary Assistant %urgeon
‘Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. l-Iai*ixial'a)/an)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555,

The Director of Panchayat,

o Departljnent of Panchayat,

Union Territory of kakshadweep,

Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
“"Animal Husbandiy Unit,” Amini.

Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayal
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

I

N

OA 499/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island, '

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union lemtmy of Lakshadweep, PIN — 682 556.

Moham‘med Shafi Qraishi Malika,
S/o. M. Sayedali, .
Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

Respondents



Union ﬁ“erritory of Lakshadw}eé"p,‘PIN'~ 682 556

(By Advocate Mrs. Sreedevi Kylasaniath)

1.

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,

Union Territory of Lakshadweep.

The Programme O'fﬁcer,

‘National Rural Employment Guarantee Act,

Office of the Programme Officer, .
National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. yRé;dhakrishnan)

72.

OA 507/2003

MuthuKoya K

Casual‘Labour, Street Light Maintenance
Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Terr 1tory of Lakshadweep
Pin - 682 552 a

(By Advocaté‘_: M;‘.TCG Swamy)

Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Temtory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)

, (Direct_o_ra-te_of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 5535

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)
Electrical Sub Division

Union Territory of Lakshadweep
Amini Island — 682 552

The Director

- (Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 | - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

1.

0O.A No. 509/2013

_Maleel.j_a Beegum K.C.

D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahid.a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K .
Makkef House, Androth.

Aysha-Beegum P.V.K
D/o. \"’@L{;oob P.K
Puthiya Pentamveli Kad
Androth.”

Rahmath Beegum K
D/o. Hamzakoya P.P},
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal IHouse
Androth.

Subaida A.
D/o. Sdyed Mohammed M.



(By A

(VS

Aliyathara House, Androth.

Fathim;athﬁ Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

dvocate: Mr. K.B. Gangesh)
Versus
The Administrator,

/-\dminvivé_étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena:{@) Haseenabi Therakkal
Theraki¢a House, Kadamath

Data EL 'y Operator

Villagfel;'j_ﬁ'weep Panchayath, Kadamath

(By Advocaté’: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



:_,_n.
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I

{05 . '
Versus
The Administrator

Union Territory of Laksha"dweep
Kavaratti — 682 555

* The Director of Panchayath

Department of Panchayath”
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath-
Kadamal - 682 556 ¢

The Chairperson -
Village (Dweep) Panchayath
Kadamat — 682 556 '
The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA- -
Kadamat - 682 556 . ' ‘Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

[N

OA 557/2013

K.V.Naseer :

Kodavalappu House, Kiltan

Cook, Government Seniof Secondary Schoo!
Kiltan

K.P.Dawood

Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants '
Kiltan - ' : Applicants

(By Advocate: Mr.R . Sreeraj)

N

“+ Versus

The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555 :

The Director of Panchayath
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106 .
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, . !
Village (Dweep) Panchayath
Kiltan — 682 558

4. - The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. QA 566/2013

l. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya '
Cook, Government J.B.School
Kadamath
Residing at Kalllyammakada

Kadamath Island

4 K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

S. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island



‘@

10.

11.

o7
Ummer P.P.I

Cook, Government J.B. School
Kadamath ,

Residing at Alikothapura
Kadamath Island K

Hidayathulla P -
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island
Muhammed Shafi P.P |
Cook, Government S.B. School
Kadamath

Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath :

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M
Watch and Ward
Government J.B. School Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada o
Kadamath Island ‘ o Applicants

(By Advocate: Mr.P.V.Mohanan)

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 '

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Head Master
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Government J B School

Kadamath — 682 556

The Principal |

Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

1.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 -

The Principal -

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682556

(By Advocate: Mr.S.Radhakrishnén)

78.

I

OA 580/2013

Yacoob '
Kathathe Chetta House, Kadmat

Vahida
Marikilam House; Kavaratu

Habusa
Alachapada, Kavaratti.

Yacoob :
Kaladi ]-louse,AKavaratti. _

Respondents



17.

20.

Muhammed Salih ‘ .
Aynepux a House, Kavarat‘u

Fareeda Beegam g
Mol kepura House, Kavarattx.
Saleem
Pallicham House, Kavaxattl
Bamban &"
Nambicham House, Kavarattl.

Sayed Abdullakoya ,
Chendipura House, Kavarattl

Nafcmsathbl .
‘Poodiyam House, Kavaram

Jamaliyath

Thirinipura House, Kavaratti.

Fazeela Beegum
‘Kannipura House; Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House; Kavaratti,

Jaffer
Marikilam House, Kavaratti.

- Amanulla,

Mela [llam House, Kavaram

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura Housé, Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer :
Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavardttl
22.  Muhammed Musthafa,-,i_ Z‘L";:
Achadapurakatt House, Andrott

23. Mujeeb Rahman T.P, -
Thaleka Pura, Kavaram

24. Jamhar Hussain
Beeranthoda House, Kavax atti.

25. Muhsin :
Beeranthoda Fouse, Kavarattl

26. Rauf '
Chettipura House, Kavalattl

27. Hazarath-
Chungam House, Kavaratti

28. Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I Fhe Administrator :
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

2. . Dxrector of I anchayath
Department of Panchayath
Administration of Union-Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ¥

4. Director of Animal Husbandry

' Department of Animal Husbandry
Administration of Union Territory of Lak%hadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554

(By Advocate: MI‘.S.Radhal(riéhzhan)

79.

1.

OA 582/2013

Rasheed Koya S
Multi Task Employee . '+
Public Library, Kilthan ,
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat . .
Residing at Melachetta Hauumakudl
Kadamalh [sland gt

(By Advocate: Ml‘.I’.\/.Mohanraﬁ') .

Versus

The Admlmstrator Sl
Union Territory of L. akshddweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant

" Public Library,lKilthan Isfand 682 557

(By Advocate: Mr.S. Radhakrlshnan)

80.

5’ \

OA 6()1/2013

Rashecd Koya SV, S/o Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreedharan)

“ o Versus

Union Territory of Lakshadweep, represented by the

Administrator, Kavarattl Island Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

The Director of Panchayath Umon Territory of Lakshadweep,



()

Kavaratti Island, Pin — 682 555

The Chairperson, Vill age (Dweep) Panchayath,
Kiltan Island, Union Terrltory of Lakshadweep,
Pin — 682 558. K :

The Executive Officer, V1 age (Dweep) Panchayath, .
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

The Library and Informatlon Assistant, PUbl]C Library,
Kiltan Island, Union Temtory of Lakshadweep, )
Pin — 682 558. SR o Respondents

[By Advocate: Sri S. Radhakrlshnan (R1,2,4 & 5)]

81

OA 634/2013 . |

Malikdeenar, aged 21 yeas,‘S/o.VI'-Iamzath, v
Sara Manzil House, Agatti. 3% v Applicant

(By Advocate: Sri K.B. Gangeshi)

- Versus -

The Administrator, i
Administration of the Union Ten itory of Lakshadweep,
Kavaratti-682 555.

. Director of Panchayats,riv . -

Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. b

Department of Educatlpn, Administration.of:the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director =682 555.

Village (Dweep) Panchayat,
Agatti Island, 1eplesented by its Executlve Officer, _
682 554 . N o , Respondents

(By Advocate: Sri S. Radhalﬂlshnan)

82.

1.

OA 6352013 *  Juei”

Fathahudheen K.P. aged 40 years; S/o0. Sayed Muhammed Koya,
Kattampalli House, Agam _

Younis, aged 31 years,::S/o.'--Abdulla, Marjyathoda House,



"aﬁ-‘fm

3
Agattl. "

3. K.M. Shahida, aged 40 yeaelis','D/Q. Kasmi, Kuttiyam
Mukriyoda House, Agatti. - ”

4. K.M.Amina, aged- 46 years‘,',:-f?' [0. Abdu | Rahman,
Kuttiyam Mukriyoda House*,: _fgattl Applicants

(By Advocate: Sri K.B. Gangesh)

Yersus

L)

1. The Administrator, DR
Administration of the Uniori Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Servicee','. b
Directorate of Health Services,
‘Kavaratti — 682555, -

3. ‘Medical Officer in charges:

Community Health Centre, Agattl 682 553

4.  Medical Officer in Charge Rajzv Gandbz Speciality Hospital,
Agatti — 682 553. oy

5. Village (Dweep) Panchayat Agam Island, represented by its

Executive Officer, 682 553 ‘ ' Respondents

‘ -

(By Advocate: SriS. Radhakrlshnan)

83. 0A79uun3 vy T

Fareeda Beegum M. L; Meppada Ill

- Agatti l%land B Applicant

, iﬁi:’ v

(By Advocate: Sri K.B. Gangesh)

Versus -
I The Administrator,
Administration of the Uniofi Temtory of Lakshadweep,

Kavaram 682 555.

2. Director of Panchayats,
Department of Panchayats,
Administration of Union Femtory of Lakshadweep,
Kavaratu - 682 554. -?H?‘I"j‘i"?_



Project Manager, Desiccated Coconut Powder Unit,
[Lakshadweep Development: Corporatlon Ltd.,
/\gam Kavaratti — 682 554

Lo

4. The Deputy Director (Admn ) Lakshadweep Development
Corporation, Kavaratti - 682 _554

5. Village (Dweep) Panchayat» i
~ Agatti Island, represented by 1ts Executlve Officer, _
682 553. B Respondents
(By Advocate: Si S. Radhakrish@gﬁ)ﬂ'ﬂ;'

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. KasmlMP,
Valiyapura House, Kilthan Island P O
UT. of Lakshadweep. ~ = \° o Applicant

it

(By Advocate: Sri P.V. Mohanan@)fl a5

i Vervs,.u's
1. The Administrator, |
UT of Lakshadweep, N
Kavaratti-682 555. .

2. Director of Panchayat, ,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555. '

3. The Prmmpal Govemment ngher Seoondary School,

Kilthan Island — 682 556. Respondents
( By fovocate : K smumm@

85. OA 880/2013

Muthukoya N.P . l .
Nalakapura, Kiltan Island el ‘
Union Fumoxy of Lakshadwee"p{ 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) |
Versus‘ |
I. Union Territory of L akshadweep replesemed

by the Administrator
Kavaratti Island — 682 555



Director of Panchayath ,'3 Lo
Union Territory of Lakshadweep
Kavaratti Island — 682 555

~.'|;
o

| The Senior Admmlstratlve Ofﬁcer

Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 )

The Pri: 101pal ; E'\
Government  Senior Secondary School
District Panchayat, Klltan Island

Union Territory of Lakshadweep 682 558 | Respondents

(By Advocate Mr.S. Radhakrlshnan)v

86.

(By Advocate: Mr.Shabu Sreedn: ran)

'OA 898/2013

K.C.Abdul Khader .
Kulikaraya Chetta House:;l i

Chetlat Island - e

Union Territory of Lakshadweep 682 554 Applicant

§ e
by

Versﬂisf?{

Union Territory of Lakshadweep represented
by the Administrator SRR
Kavaratti Island — 682 §

'f‘he Director of Pancha};ath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Semox Admlmstratxve Officer
Education (District Panchayath)

Union Territory of L akshadweep T
Kavaratti Island — 682 55'5"

The Principal " "-1’!-1'3-":'1*--' S

Government Senior Secondary School

District Panchayat, Chetlat Island v

Union Territory ofLakshadweep 682 554 Respondents

”dl'

(By Advocate: Mr.S. Radhakrlshnan)

);
!‘i~
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87. QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh):

Versus . :.,

L. The Administrator o

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

2. Sub Divisional Officer

Office of Sub Divisional Officer

Kalpeni Island - 682 554

3. The Director (Rural developiﬁeﬁ_t)s;
Department of Rural Developmént -

Administration of the Uhion-j‘crritory
of Lakshadweep, Kavaratti —682555

(By Advocate: Mr.$ Radhakrishnan) - /-

88. OA 905/2013

I Abdul Khader C.

Chekkiriyammada House - B

Agatti Island

2. Bugar Jamhar T.P
Theklapura House
Agatti Island

(By Advocate: Mr.K.B.Géngesh)‘{ :

Versus

1. The Administrator | “ :
Administration of the Union Territory of Lakshadweep
Kavaratti Island ~ 682 555 .+~ -

2. Director of Panchayaths i
Department of Panchayaths

Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 555 ~ .= =

Gl e T P
to s CRE oL
RN SN

Applicant

Respondents

Applicants
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Project-Manager

Desiccated Coconut Powder Umt

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555

The Deputy Director (Admn)

Lakshadweep Development Corporatlon
Kavaratti — 682 555

Village (Dweep) Panchayath =
Agatti Island represented by its
Executive Officer - 682.553% Respondents

(By Advocate: Mr.S.Radhaknspgan) '

89.

I

‘Kalpeni Island

0A 939/2013

Safiyullah K.C. - 5
Kuttiyachada House
Kalpeni Island

Saifulla M.]
Melaillam House

Kunhlkoya M.V e ks
Mathil Valiyammada House

Kalpeni Island v
. Gy s
Kidave K.O RS S LS

Kakkachiyoda House !:-. .
Kalpeni House Siline

0

Applicants

(By Advocate: Mr.K.B.Gangeéh)

l.

Versus,

The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island —682‘555 . ;
i S
Director ofPanchayaths
Department of Panchayaths
Administration of the Union ’1 erritory ofLakshadweep
Kavaratti Island — 682 55;5

Lakshadweep Bmldmg,Development Board
Union Territory ofLakshadweep

Kavaratti represented by its Secretary — 682 555
B
1 1 \
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The Technical Officer §| : ’
Lakshadweep Building Development Board

Kalpeni Island — 682 553 iéi :

Village (Dweep) Panchaylath
Kalpeni Island represented by its ,
Executive Officer - 682 553 B ' Respondents

(By Advocate: Mr.S. Radhakrlshnan)

90.

.

(By Advocate: Mr.K.B.Gangesh)i

| 1l|
OA 942/2013 !

Mohammed Ashik H
Palliyat House .
Androth Island

Abdul Latheef
Karakunnel House
Androth Island i
Mohammed Ubaidulla - |
Chodath House oo )
Androth Island _ !

Mohammed Fathahulla
Karachetta House :
Androth Island : : - Applicants

Versus

The Administrator
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555| :

Director of Panchayaths :
Department of Panchayath<
Administration of the Union Temtory of Lakshadweep
Kavaratti Island - 682 555|

Lakshadweep Bu1ldmg DeveIOpment Board.
Union Territory of Lakshadweep

Kavaratti represented by lts Secretary — 682 555
The Technical Officer ‘

Lakshadweep Building Development Board -
Androth Island - 682.554 ’ '
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Village (Dweep) Panchayath
*Androth Island represented by its
Executive Officer -.682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

L

0A 952/2013 |

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at. Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer =~

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Eng.in'eer
Department of Electricity |
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

I Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island A
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

I\alpem [sland

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus
The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

- Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti - — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya _

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni : Applicant

(By Advocate: Mr. Hariraj M.R)

l.

Versus

Ihe Umon of India
I\epresentcd by the Sec1etary to
Govérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
lLakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A:K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them weré engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 1o 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Origin%ﬁ%plications), these casual
employees were engaged/disengaged by Villa&%ﬁweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction 1o the respondents to regularize their services. In the case ofa
few others who have bey) 1‘clrenchéd on completion of the period of engagemenl,

the prayer is for issuerci direction to re-engage them.

'



~

‘ | 23

3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala Higthourt in Administrator and another
Vs. Naderkoya and others-—IZ()OS KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration  in ‘various departments under it, the
contention raised by the .respondents is that their engagement being of |
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In. this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

_contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) | SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347,354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/20;13 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants; in OA
347/2013 have also been workirnig ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than-10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process thbugh in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases-also, no material Has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engage;ﬁems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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P has been going on in the Union Territory for the last two decades or more,
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appoint‘ment’s in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all he High Courts not to issue directions for
absorption or regularization :unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignori‘ng
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
Aduly sanctioned vacant posts, the Apex Court, after referring to those
| ~employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appbinted
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa —- (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in ‘.Umadevi,
observed that those caseé w_eré illustrative of the non-vadherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court ha}d

 held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When- appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure s
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the -contractual appointment could be made only agaihst éallctioned
post. The Apex Court while concurring with the view taken ny the High
Court h_e“li'd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
- doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the_ Rules.
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13. In Nénjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if it is in
violation of the proi)isjons of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said 1o be a
mode of recruitment. To accede to such a proposition would be t0
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apéx Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of

cases is that the authorities concerned, be it the Lakshadweep

~Administration or the Village (Dweep) Panchayats/District Panchayats,

have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether:any attempi was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supré):.at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade‘
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the se~rvi¢_es of quite a number of those employees throughout the yeat; but -
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one sclheme dr the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utiliiing the funds available with it

The Administration or Village (Dweep) Panchayats have not come out with



‘any data as regards the actual reéuire‘ment of employees in  various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has sﬁbmitted before us that the.
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of emplo¥yees working on certain posts for years together
without any prospect of ‘being regulafiZed or absorbed, are being kept on
tenterhooks like this 7 The. Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uhcharitable,
to say the least. | |

Panchayath Cases

18. In -the other bunch of 80 Original Applications, in which the
applica’nvt‘s‘."‘%have been engaged by Village (Dweep) Panchayats or District
Pancha.ya:t; the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiétion to entertaiq these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Pancha"yat of Agathi Island had
approache’}d,this Tribunal, aggrieved by the failure of the Union of India
and the’ L'ékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
‘the Union of India, in O.'I\I/I.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the loécaI residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to méet the additional expenditure and the
Society used to manage the S'cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached. this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by ‘the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following :among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
schéme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved Jor
the regularization of the casual workers under the scheme.

No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original App.licationsr'_N(').1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

91,
Court in O.P.No.28776/3001.

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,

the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by lhe
Lakshadweep Administration................

 In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient 1o give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to.the unemployed local persons................ |

Neither the Panchayat authorities (respondents 4 and'5) nor

the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be consza’ered
regular. As matters stand, the Administration of U.T. of L kshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted-to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in 'O.P.No,35164/2001.}
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22. - After referring to the above orders the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
- Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall.within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in O4 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panch‘ayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have ch.:alnged after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being  made on  political basis  and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Czhairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K Muraleedharan, and
contended in‘the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7 2012 issued by the Administration of the Union Territory
of Lakshadweep It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire ahd fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the ‘services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relaﬁng to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invlvited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it 1s
for the Panchayat to execute the various works like road

construction/repair/mamtenance, water supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of Indié in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the deciéion in Naderkoya (Supra), this Tribunal “has no
jurisdiction to entertain this bunch of Original Applications reléting to

employees who were engaged by the Panchayats.

28. Sri.N..Unﬁikrishnan who appears for fh_e applicants in OA 3'94/2013
has _rgised a further contention that the casual labourers who have been
wor‘kvifng for more than 240 days in a calender year are entitled for
prdtection‘under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispelnsed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. ;I’he sﬁm and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchajat,
have been working on casual basis for a large number of years. It has been
" noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 yéars or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have+been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

N\

2



135
(d)  Those Who come under the MGNRGS scheme

(e) Those Who are mere casual labourers not falling under any of
the above. _

- 11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. -And in their place, for 89
days, those in the waiting list (WardWISe/Is/andwzse) may  be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by:the
Administration and their decision communicated to such individuals.

12. S/m/Iarly, those coming under group (d) above, i.e. those
who have been éngaged urider the'MGNRGS ‘could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum of 100 days, which would enable  those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notice of two
weeks before disengagement.

13- In respect of (c), if the scheme -under which the casual
labourers have been engaged provides for certain conditions

~ precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. -

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation g/ven on the next date of
heanng

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparehtly, some attempt has been made to categorize the
labourers gfoup-wise as dcliheated in the above interir'n'oﬂr'devr. Thereafter,
several employees were sought to be disengaged. Understandably, a;ll these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applicatioris are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P. (CA"I)
No.133/2012 and No.606/2012, contendmg, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any ;s_an‘ctio_nve‘d posts or _tb_a_t they were so
engaged after undergoing reguLar selection process. In our view, the
Administration has been Ilargel_y’r'espo'nsibl_e' for :the‘prevaili:ng unfortunate
scenario. It may be true that the ;Adr.‘nin‘istr.ation or Panchayats in their
anxiety to give some solace to a large number of uhemp]oyed peb'ple might
have engaged these applicants_bn casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the 1slanders are destmed to face this rigmarole w1thout any
demur or protest. These people carmot asplre to get employment in the
mainland also. The predxcament of the 1slanders is understandable
However, going by the catena of decisions referred to above, it cannot be
held that the applicants z;lfe entitled to get their services regularized. It has
‘been fe_peatedly held by the Apex Court that there is no room for any
sympéthy’for such casual labourers even if they have continued ._in sery‘ice

for a large number of years..

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been wor_king on casual basis
for more than a decade or two. Siniilarly, the plight of those eméloyees
who have been working on casual basis for the last 5 to 10 years .'\s also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitmenté are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extrémely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropn'ate
guidelines/regulations cen be formulated for engagement of casual
employecs in the projects (either seasomal or otherwise) that may be
implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration

shall address: the. issue relating to all thesc.étnployees.Who have been toiling

- for years together on casual basis, with utmost compassion, and give them

the benefit of relaxation in age, educational qualifications etc. while making

regular. recruitment, - - SN : R

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is “held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. “These Original Applications

are, therefore, dismissed. ' J

37.  The interim orders in force as on today shall remain extended till
April 4,2014. ! N |
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